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State Vs, Vinod Kumar
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FIFNO 62/2019

A
Under Sechorn: 179/441 IPC

PS: Darya Ganj

18.06.2020
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Deepak Jain Vs. Registrar of Companies

18.06.2020

Eresh revision has been received. In view of order no. 16/DHC/2020
dated 13.06.2020 of Hon’ble High Court, only urgent matter are to be
taken up and remaining matters are to be adjourned.

Present: None.

As per direction of Ld. Presiding Officer, there is no urgency.

Hence , put up for consideration on 07.09.2020. g 9§2
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Deepak Jain Vs. Registrar of Companies

18.06.2020

Fresh revision has been received. In view of order no. 16/DHC/2020
dated 13.06.2020 of Hon’ble High Court, only urgent matter are to be
taken up and remaining matters are to be adjourned.

Present: None.

As per direction of Ld. Presiding Officer, there is no urgency.
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Hence , put up for consideration on 07.09.2020.



Sunil Keswani Vs. Registrar of Companies

18.06.2020

Fresh revision has been received. In view of order no. 16/DHC/2020
dated 13.06.2020 of Hon’ble High Court, only urgent matter are to be
taken up and remaining matters are to be adjourned.

Present: None.
As per direction of Ld. Presiding Officer, there is no urgency.
Hence , put up for consideration on 07.09.2020.
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Sunil Keswani Vs. Registrar of Companies

18.06.2020

Fresh revision has been received. In view of order no. 16/DHC/2020
dated 13.06.2020 of Hon’ble High Court, only urgent matter are to be
taken up and remaining matters are to be adjourned.

Present: None.

As per direction of Ld. Presiding Officer, there is no urgency.

Hence , put up for consideration on 07.09.2020.
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